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CEIITBAL AITilISTBf,f IVE TBIB{'IIAL

PBINCIPAL BEIICB, }IIf DELtrT

o- A- NO- 97912003

Iooday, thie the l5th day of DeceDer' 2OO3

Eoo,bleShriJugticev.s.Agsarral,Chairrao
Boo'ure snri s- A. Singh, IeDer (A)

Heacl Coustable Jagat Siuglr'
No.158/Sec.
s/ o Slrr i Bhagvan Dass, '

B/o Vi I laEe Hamid Put',
P. S. Al iPur, D€llri-36'

( By Aclvocate : Slrr i Sacfr i u Clraulratr )
. .ApPl icarrt

Versus

1. Utliou of India,
'l'lrrough Its Sect'etary'
MiuistrY of Horoe Affarrs'
North Block, New Dellri '

2. Joint Corrmisgrtlner (lf Poltce'
Headquarterg 'Pr:l ice Headquat'ters, I'P' h'state'
U. S. O. tsui lclinS, Iiew Dellri '

3. Ctrn'rnrrssroner ctf Pol rce' Delltr
Police Headquarters, I'P' Eetate'
M.S.O.tsuilding, New Deltti'

(tsy Aclvocate: Shri Ajesh Luthra)

OBDEB (OBAL)

. . Hespondetrts

Shri Justice V-S.Aggarlal:

,l.lreapplicatrtlsaHeactConstatrleirrDellriPolice.

Be was promot,ecl tru 29' 1' 87' On 11' lU' 95' a departmentai

rtlqurrywasut.det.edagarnsttlteapplrcarrt.vrderrrclet.rrf

tlrrsrributralirr0ALi'65/199bpaasedor1I1.10.9b,tlre

clepartmeutal rnquiry waa liept lu abeyance till the

urltlclusron of tlre crlmrrral caae' Ilre Departneutal

Pt.orrotrotrConrrnrtteemeetrrrgtrrolcplaceoll13.ll.2U0l.
'l'he appr lcant waa denred pj'ofil()t ron to I rgt D-l

(b,xecutrve) due to intliffereut servrce reourd'

+

2.

tlrat

Byvirtueofthepresentapplicaticltr'
tlreorclet'wlrerebytheclarrroftlre

it is clarrnecl

at)Pt icaut w&s

,UV



a

b

D

rgllored (Atttrexut.e A-l) slrould l,re set asrcle artel applicarrt

slroulcl be pronroted tcr Iist D-1 (h'xecutive) front

L2.LL.zoalwitlrallctrtrsequentraltletrefits.

3. l'lre al-rove saitl rel' ref of tlre appl rcallt is berng

a)"ew that tlre name oI tlre applicaut wac
clarnigd a'€trrr{*r$ Lrt'lL Lrrs rrerr'v

rerrrrveclfrorntlresecretlrsttrragreedlrstfr.orrt4.S.2000

atrcltlret.efot'e,ttreapplicatrtcrruldtrotlravebeenclenied

tlre said Promotiol'r'

4,l.hepetrticrnhasbeelrccrrrtestecllrutthelrasicfacts

al.etrcrtrtrtlisl.rute.However,tlrelearrredcounselfor

resprrtrcletltsdefentlecltlrerrrctertlratwaspassectand

furtlrer'urgecltlratlrecauseofthepetrclrngtlepartrnetrtal
actiotrtheclartroftlreappltcatrtcrruldnrrtlreconarderecl

wlriclrwelravealreadystatedabove.l.lresard

clepartmentalautiorrlakeptirralreyarrce.Hefurther
ul'gestlrattlreHeviewDPCrntlrlscaseevetlwoulclnrrtl,e

cal led for.

4. lu so far as trasic facts are not lll dispute' wB

onlyneecltor'efet.totlreot.<lerof3,L.2L)o2.ltreads:

5. Perusal of tlre

tlre ePPt tcaut lrad

persol'rs of DouLrtf ul

(t)

same slrows

beeu renPvecl

IntegritY w.

t

'tlitlr tlre approval of DPC/Vigilanc'e' Dellri the
,."nu of nC .l agat Sirrglr, Iio' 158/Sec nas Lteen

transferred rr:,lri Secret Lrst to Agr'eecl List of
of f icers/perscrir of Doutrtf ul I'trtegrrty
w. e. f .4.8 .2OOA aud f urther extetr<led

w. e. f . 4 . g. zooi f or a per rurl of olle year atrd

wrll tre revlewed oll 4'8'?OUZ or oll

f iuat i zat iotr of DE'/Cr imrtral Case petrd rug

agarust him wlircnever 1a earl rer v rde lris
of f ice order lio ' tZLg?-gB/\i t8'C'A' ' clated

2? , 12. 2001.

clearly ttrat the llame rrf

f rom the Secr'et Lrst of

e.f . 4.8.2$OO. 0nce tlre
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(3)

name of the applicatrt lras been renrovecl f corr tlre list of

per.scrlls rrf clgulitf uI igtegrrty (secret Lrst), necessal'l ly,

lll al I f atrnesg, lrts naftle slrOuld lrave lreel conaldet'ed 111

tlre Departrnental Promotton corrrnittee rrteetrttS wlriclr toolc

place on 12.l,?OOL.

6.lrrtlrepreeetltcage,ltappeafsthattlrrsfactwas
nrrt ltl. exigte[ce trecause tlre ot'clel' rs oI 3. L,20UZ'

Olrvigusly, rt cuultl ngt be lrlought t|] tlre lrltir;e of tlre

Departnrental Promrrtioti corrrrnittee, but we alsrr canuot

rgnor.e ttre f act tlrat tlre order lras beeu pasaed Srviug

lreuef it, wlrich we lrave ref ert'ed to above, l. €. , r'etrrtrval

of his rlame f ron tlre I ist of persons of Doulrtf ul

Integrity w. e. f . 4 ,'d.ZAAO. Tlrus, deerniug tl-rat thts

Crfder wAS not rn eXisterrCe and OnCe lrrs ttanre is nOt rtl

tlre Secret List of pel'sulls of Doubtful ltrtegrity'

ner;essarily rt woulel lre a fit case' lll all falflless'

where tlre Revrew DPC slrould be held'

.t. so far as the clepartmeutal proceedlngs agarnst tlre

applicant at.e cottcerllecl, Elre l'rrbunal lrad alrearly

ctirectecl vrde ordet' datecl 11.lU.1996 tlrat rt slrould lre

kept l11 alreyatrce ti II tlre co[IcIusl'otr uf tlre ct'intrrral

catse. fie are aclJutlicatrug upon tlrrs ccrutt'rlvefsy a6d tlrrs

fact cannot lre ignrrrecl ltl au'col'datrce wrtlr law' Fgr tlrrs

r.eason, w€ clispgse gf tlre presetrt applrcatrrltr witlr tlre

f ol lowing directious:

a) tlre Review DPC Laking stoclc of tlre

order rrf '1, L.2(o{o3 stiould be held;

b) clarlt of tlre appl lcant tlrereupon
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(4)

should be considered in

with law; and

c) in case, if founcl fit,

collsequential lrenef its

given to the aPPlicatrt.

) ( Y.S.Aggartal )
Chairun

accorclanee

neeessary

should be

At
( .A. .8

IeDer (A)
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